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ilx more boats are expected to arrive 
thorny.

Administrative steps such as bring­
ing more effective officers into the 
position have also been taken. More 
administrative & legislative measures 
are under consideration.
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Amendment of restricted Dividends 
Act

5901. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister oi  FIN­
ANCE be pleased to state:

(a) whether Government propose to 
bring an amendment to the Restricted 
Dividends Act; and

(b) if so, the salient features there­
of?

THE MINISTER  OF STATE  IN 
THE MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR  MUKHERJEE):
(a)  and (b). Yes,  Sir.  A Bill to 
amend the  Companies (Temporary 
Restrictions on Dividends) Act, 1974 
to provide that while dividends in 
excess of the various limitations laid 
down in the Act may not be paid,
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higher dividends can be declared, the 
deferred dividends being payable in 
two annual instalments, but without 
interest, after the expiry of the pre­
sent Act, will be introduced in Parlia­
ment soon.

fferttHxer Supplied by USSR 
to India

5902. SHRI M RAM GOPAL RED­
DY:  Will the  Minister of COM­
MERCE be pleased to state

(a) whether USSR  has decided to 
raise prices of fertilizer for supply to 
our country;

Cb) if so, the reasons therefor, and

<c) the extent of increase deckled?

THE DEPUTY MINISTER IN THE 
MINISTRY OP COMMERCE (SHRI 
VISHWANATH PRATAP  SINGH):
(a) No, Sir

(b) and (c) Do not arise
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ExempUon Granted to Gratuity Tract* 
by Commiwioner of Income Tax I* 

West Bengal

5904. SHRI P. M MEHTA: Will the 
Minister of FINANCE be pleased to 
state:

(a) the names of the gratuity trusts 
which were granted  exemption  by 
Commissioner of Income tax la Weal 
Bengal in 1071 to 1074;

(b) the date* o» istd̂i CM M M 
Authority Ltd., Btttrat CofcfcPg Coil




